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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (KUMAR1
ABHA MAITI): (a) Handicrafts of
cane and bamboo from India sre be-
coming increasingly popular in West-
ern countries. Assam is an important
State for manufacture of cane and
bamboo handicrafts.

(b) Value of exports of cane, bam-
boo and wicker handicrafts products
in 1976-77 was Rs. 39.89 lakhs, as
against Rs. 21.69 lakhs in 1975-76.

(c) and (d). A Training and Re-
search Institute in cane & bamboo
has been set up at Agartala to deve-
lop quality handicrafts of cane and
bamboo in North Eastern States. Cane
and bamboo handicrafts especially fTom
North Eastern States have been exhi-
bited abroad and have created good
impression. Measures, such as, train-
ing of craftsmen, raw material sup-
Ply. Design assistance etc. for deve-
lopment and export of these items are
proposed to be undertaken in the
near future,

Take over of Harg Coke Bhatta of
Selected Fatka Company, Nirsa,
Dhanbad

3850. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether the Hard Coke Bhatta
of Selected Fatka Companyv, Nirsa,
Dranbad was nationalised along with
the collieries in 1973;

(b) whether the nationalisation of
selected Fatka hard coke Bhatta
was stayed later on by the Calcutta
High Court order to which the Gov-
ernment is stil] contesting,

{¢) whether the private manage-
ment now itself wants to give up its
claim from Hard Coke Bhatta filing
a compromise petition in the Court;

(d) whether even after that un-
riecessary litigation is continuing due
to the delay and indecision of the
Governinent; and

' DECEMBXR 14, 1877

Written Answers 104

(e) if so, what stepg Government
propose to take for the early take
over of the Harg Coke Bhatta?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN:: (2)
and (b). Yes, Sir.

(¢) and (d). The party has ap-~
proached the Eastern Coalflelds Limit-
ed for a settlement. However, as far
as the Governmen is concerned there
is no question of settlergent as under
the Nationalisation Act, the property
has vested in the Government.

(e) Steps are being taken to get the
stay order of the Calcutta High Court
vacated.

False news regarding appeal against
Shrimati Indira Gandhi published in
Nav Bharat, Jabalpur

3851. SHRI NIRMAL CHANDRA
JAIN: Will the Minister cf INFORMA-
TION AND BROADCASTING be plea-
sed to state:

(a' whether Government are
aware of the fact that in “Nav
Bharat” dated 28-10-1977 published
from Jabalpur it has been intention-
ally published that the appeal (re-
visio::r filed by the Central Govern-
ment against the release of Shrimati
Indi-+ Gandhi has been dismissed on
Thu:: ay i.e.  26-10-1977 by Delhi
High Court;

{b) what action Government pro-
pose tn take against this false malici-
ous news item; and

{¢} whether the matter will be
sent tn the Press Council, High Court
or anv other authority for taking
suitable action in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Government's atten-
tion has been drawn to the news item
which was apparently published with-
out credit line.
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(b) The Press js free. It is for the
newspapers themselves to maintain ap-
propriate journalistic standards and
correct news reportage.

(¢) It is proposed to set up ‘he
Press Council shortly. It will no doubt
appropriately supervise the mainte-
nance of jornalistic standards ahd
professional ethics by newspapers.

Declaration of Bombay, Madras and
Calcutta as free ports

3852. SHRI K. RAMAMURTHY:
will the Minister of SHIPPING AND
TRANSPORT be pleased to state whe_
ther in view of the ex-smugglers’
pledge before Shri Jaya Prakash Nara-
van Government propose to doclare
Bombay, Madras and Calcutta as free
forts?

THE MINISTER OF STATE |IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Presumably, the Ques-
tion refers to the pledge taken by
smugglers before Shri Java Prakash
Naravan in April, 1977 to abjure the
smugeling and help the Government
in its anti-smuggling operations. There
is no proposal regarding declaring

Bombay, Calcutta and Madras as free
Ports.
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Naval Policy

3854, DR. MURLI MANOHAR
JOSHI: Will the Minister of DEFENCE
be pleased to state whether Govern-
ment have reviewed its naval policy
to ensure a balance between the ob-
jectives of developing and equipping
the Indian Navy for wartitne re-
quirements and also equipping the
Navy with light and sophisticated ships
for maritime security of the Indian
Exclusive Economic Zone?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): During
wartime, it is the responsibility of
the Navy to protect the country’s
maritime interests, including those in
the exclusive economic zone. Protec-
tion of our economic interests in the
cxclusive economic zone in peace-
time, which involves primarily police
functions, is the responsibility of the
Coast Guard Organisation. Pending
the establishment of a regular Coast
Guard Organisation, an interim Coast
Guard Organisation has already been
set up with a few ships and patrol
vessels. Proposals to equip the Coast

i Guard Organisation with suitable ves-

cels to enable it to discharge its task
are being formulated.

Our Navy is being continuously
strengthened so as to meet the threats
to our maritime interests.

The building up of the Navy and the
development of the Coast Guard are
being organised in a co-ordinated man-
ner.





